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MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES
 NOTIFICATION
New Delhi, the 26th November, 2009

8.0. 3016(E).—Whereas the draft of certain Rules to amend the Coir industry (Registration) Rules, 2008, was
published as required by sub-section (1) of section 26 of the Coir Industry Act, 1953 (45 of 19533 in the notification of
Government of India in the Ministry of Micro, Smatl and Medium Enterprises number $.0.2086 (E), dated 1 1th August, 2009
inviting objections and suggestions from all persons likely to be affected thereby and notice was given that the said draft
shall be taken into consideration after the expiry of a period of 45 days from the date of publication in the Official Gazette.

And whereas, no objection or suggestion has been received from the public on the said draft within the said
period. :

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 26 of the Coir Industry Act. the
Central Government hereby makes the following rules to amend the Coir Industry (Registration) Rules, 2008, namely :-—

RULES
I. (1 These rules may be called the Coir Industry (Registration} Amendment Rules. 2009.
{2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Coir Industry (Registration) Rules, 2008, (hereinafter referred to as the said rules), in rule 4, in the proviso,
for the words “entertain an application”, the words “by order and for reasons to be recorded in writing, entertain an
application” shall be substituted.

3. Inrule 7 of the said rules, in the first provise and second proviso for the words “cnicrtain an appiication”, the
words “by order and for reasons to be recorded in writing, entertain an application’ shall be substituted.

4. Inrulc 14 of the said rules, for the words “whose decision thereon shall be final”, the words “who shall dispose
of the appcal within thirty days from the date of receipt of such appeal” shall be substituted.

5. tnrule 22 of the said rules, for the words “whose decision thereon shall be final”, the words “who shall dispose
of the appeal within ninety days from the date of receipt of such appeal” shall be substituted.

[F.No. 6 (25)/2000-Coir (Vol. T1)]
SESH KUMAR PULIPAKA, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (ii) vide
$.0. 2061 (E), dated the 18th August, 2008.
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